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BACKGROUND

The ongoing COVYID-19 pandemic has had an immense impact

on the global ecoomy and industries, and the aviation sector is
one of those to have borne the brunt of its effect. Commercial
flights to many dountries have become either impossible or

financially non-viéble, with governments across the world

closing down theit respective airspaces either generally or
selectively to flig s from specific countries. Almost all the
players in the aviafién market have been left with-insufficient
liabiliti

including i pssengers, consignors and consignees.
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' W considerable stress even ifi the™.
da _-beforé the pandemic, has been left.reeling under such a
hl?ge blow. Several airline n‘prs have already been compelled
to file for insolvency, while others have to impose severe cost-
cutting measures including lay-off and furlgughs merely to stay
afloat. Given the uncertainties surrounding the pandemic, it
appears that the aviation sector as a whole_masneed to revisit
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its regulatory framework not only for the-remaining duration of

the pandemic, buwﬁgoﬁpg' with the legal, financial, and

operational after-effects of the same during the years to come.
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The travel restrictions put in force by various governments including
conditions such jas mandatory health checkup or -certification,
avoidance of nontessential air travel, putting greater reliance on
local supply chains, proliferation of third party contracting
agreements or hefdging agreements for fluctuating aviation fuel
prices, re-negotiatihg existing financing arrangements in the light of
material adverse changes introduced by the pandemic, reviewing
existing aircraft lkase agreements given the change in the
demand/supply equdtion, lobbying for state support including inter
alia relaxation of tmade duty and import barriers, putting in place
resolution plans for the ongoing or imminent insolvency proceedings,

interpreting the appli@ability of international nor as the ones
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InI he wake of above concerns
Laws of the WB National Un

timely to organise an international conferencé to map the current

he Centre for Aviation and Space

rsity of Juridical Sciences finds it

developments, domestic and international reggylatory responses, and
the legal ramifications of the same in the backdrop of the ongoing
and potential impact of COVID-19 on the a_,jfj_?,_gpn-g'&:tor. The focus
of this conference is to find out the stage-of preparation of the
private players and o deal with these emerging concerns
and their ability to find worklng solutions to overcome the current
concernsgsof the aviation industry. This endeavour is expected to
contribute positively in leading a way for generating a future road
map for the recovery of the aviation industry from the hardships

inflicted on it 'by'bhw-r_nic.
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MAJOR SUB-THEMES OF
THE CONFERENCE

Rlevisiting contractual obligations in the
aviation sector following the COVID-19
pé@ndemic

Liability towards passengers and
cohsumers and extenuating circumstances

ricti ' el: Domestic practices

tepngtional responses
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alfauiation policies
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Changing role of aviation insurance during
the COVIDm pandemic

Aviation and public health.norms: Measures
already taken and the rétd ahead

-
Insolvency and restructuring proceedings in

the aviation:sector duaring the pandemic
W‘allenges and concerns

Dealing with airline staff, agents and
independent contractors
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CALL FOR PAPERS

Those who are irterested in presenting a paper on any of the
above themes mudt send an abstract of 400 words along with a
brief biographical jnote (not more than 100 words) on or before
June 25, 2021. THe acceptance of the paper for presentation
would be informed by June 30, 2021. A full length paper of
5,000 - 6,000 worls must be sent by August 5, 2021. If the full
bmitted before the last date, authors will

present the ' e Conference.
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EXPECTED PARTICIPANTS

As this academic gxercise is on the current concern faced by the
international comimunity, participation from various segments
of the society is fxpected. While academicians, students and
researchers would benefit immensely out of the discussions, the
legal practitionersfwould also be able to acquaint themselves
with this emerging branch of law. With the participation of

internationally re ned aviation law experts as resource

persons, even thé&® law makers _ands==6ther government
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*Note{thiﬁcate would be issued to only those
participaauts who attend all sessions.
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